
HEREAS it is expedient that certain amendment5 W should be rna,de in the enactments specified in the First 
Schedule ; 

AND WnEREAS it is also expedient that the enactments 
specified in the Second Schedule, which are spent or have 
otherwise become unnecessary, or have ceased to be in force 
otherwise than by expressed specific repeal, should be ex- 
pressly and specifically repealed ; 

I t  is hereby enacted as follows:- , *, 

1. This Act may be called the Repealing and Amending Shcrtt(t10. 

Act, 1930. ! 
2. The enactments specified in the First Schedule are ArnendmenSof 

hereby amended to the extent and in the manner mentioned 
in  the fourth column thereof. 

3. The enactments specified in the Second Schedule are =pealof 
Eerinin 

hereby repealed to the extent mentioned in the fourth column enactmeah 

thereof. 

4. The repeal by this Act of any enactment shall not affect Liavings. 

any Act or Regulation in  which such enactment has been 
applied, incorporated or referred to;  and this Act shall not' 
af£ect the validity, invalidity, effect or consequences of any- 
thing already done or suffered, or any right, title, obligation 
or liability already acquired, accrued or incurred, or any 
remedy or proceedipg in respect thereof, or any release or 
dischzrge of or from any debt, penalty, obligation, liability, - 

claim or demand or any indemriity already granted, or the 
P Y O O ~  of anx past act or thing; nor shall this Act affect any 

principle 

I f 
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.OF 1930.1 Repealing and Amending. 

Scljeduls.) 
b- 

Arnendm-e~b,-- - - ---- _ - --- 

4 

In  sub-clause (a) of clause (8) of seotion 
2, for the words ' I  respectively under 
the adminiatrat.ion of th6 Lieutenant- 
Governors of Bihar m d  Orissa and 
the North-Western Provinces and the 
Chief Commissioner of Oudh " the 
words " under the administration of 
the Lozal Government of Bihar and 
Orissa shall be substituted. 

In the First Schedule, fq; the words 
" Indian State Wrcea the words 
" Indian States Forces " shall be sub- 
stituted. 

In d r t ide  43 of the First Schedule, for 
the words and figures " Indian Suc- 
cession Aot, 1865,section 320 or sec- 
tion 321, or under the Probate and 
Administration Act, 1881, sectinn 139 
or seclion 140 " the words and figures 
" Indian Succession Act, 1026, seo- 
tion 3G0 or section 361 " shaU be sub- :? 
stituted. 

In Article 151 of the First Sohedule, 
for the words " Nadras and Bombay 
or the Chief Court of the Punjab 0: 

I I 
the Chief Court of Lower Burms 
the words " Madras, Bombay, Lahore 
and Rangoon " shall be substituted. i 

I 

In  sub-section (2) of section 113, a t  the 
end of clause (i) the word " and " 
shall be omitted, and a t  th: end of 
clause (ii) the word "and shall be 
added. 

I 

In sub-section ( I )  of section 36, a t  th; 
end of clause (c) the word "and 
shall be omitted, and a t  the end of 
clause (d) the word " and " shall be 
added. 

In  sub-section (5) of section 17, and in 
sub-section (5) of section 18, after the 
word " remit " the word "them " 

shall he inserted. 

In  sub-section ( I )  of sec&ion 95, after 
the words " any sum is due " the 
words "or is about to become due " I shall be inserted 
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r No. Short title. 
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1 3 

1896 Indian Stamp 
Act, 1896. 

3 

.-- --  - 

, . 

1903 

1858 

6911 

'3911 

i016 

1024 

I 
, XV The Indian Extradi- I tion Act, 1903. , 

.I 
I 

IX / The Indian Limite. 
tion Act, 1908. 

1 

VILT 

XU 

XVI 

TI 

The Indian A r q .  
Act, 1011. 

The Indian Factories 
Act, 1011. 

The Benares Hindu 
University Act, 
1915. 

The Cantonments Act, 
1924. 

i 
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Repealing and Amending .  [ACT V~II 

( T h e  First Schedule.)  

Amendments. 

4 

In seot.ion 153, for the word "Whoever " 
the words "Any person" shall ba 
substituted. 

In section 156, for the word " their " 
the word " other " shall bo substit~~t- 
ed. 

In  section 196, for the words " to an, 
additional fine" the words "with 
an additional fine " shall be substi- 
tuted. 

In section 197, for the,,word " making '* 
the word " working shall be substi- 
tuted. 

In section 231, before the word " exe- 
cuted " the words "installed or " 
shall be inserted. 

In sub-section (I) of section 2, for the 
lords "or the words" the words 
" , ' Lieutenant.Governor ' or " shall 
be substituted. ! 

In sub-section (I) of section 1, for the 
figures " 1928 " the figures " 1929 *' 
shall be substituted. 

, 
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%% THE SECOND SCHEDULE. a 

I 

RBPEALS . 
(See  section 3.) 

1 

Short title. 

3 

The Cantonments Act, 
192kwntd. 

I 

l9lg I X I  

1929 1 XIX 

I 
I -- 

Y,ear. 

The Bengal Pilot Ser- 
vice (Centralkation 
of Administration) 
Act, 1929. 

The .Child Marriage 
Restraint Act, 1928. 

-,- 

No. Short title. 
i 

Extent of Repeal. 
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-- 

. . 1878 

1879 

1882 
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1885 1 
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XI 

V I  

XIX 
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- 

The Indian A r m  Act, 
1878. 

The Elephants' Pre- 

1 
,j 

4 i 
- _ _ _ _  

1 I 
In the l6rst Schedule, the entry relat- 

ing to Regulation IX of 1874. 7 

Section 2. ; 
servation Act, 1879. f 

The Punjab Univer- In  section 20, the words and figures 
sity Act, 1882. 1 6 6  under section 18 ". 



Bepealing and Amending ,  

( T h e  Second Schedule.  

e 
----- - --- 
So much as has not baen repealed. 

I toms-duty) Act, 
/ 1888. 
I 1808 / IX.; The Indian Limita- Seotions 30 and. 3 1 and the Sewn& 

I 1 tion Act, 1908. 
I 

Schedule. 

??he Provincial Inaol. 
vency Act,, 1920.. 

Tlie Auxiliary For- 
Act, 1920. 

The Indian Income- 
tax (Amendment) 
Act, 1923. 

( In clause (a) of section 82, tho aord.3 
and Bgures "or scctiom 8 of the ' Bower Burma (hurt3 AcL, 1800 ". i 1 In clause (n) of sub-section (9)  of seo- 
tion 30, the words " and other per- 
Eons who are not British subjects '.. 

Section 3. 

! 

1924* 1 vi 1 The Indian Penal s he wholo, 
1 fl Code (Amendment) 
i / Aet, 1924. i 

l@fi 1 XIX 1 The 1ndian Rnanoe Srction.6 and &hdulea I and 11. 

I i Act, 1926. I 
The Indian ~inanoe 1 Rub-seotion (1) of .ection 1, aecbion8 1, 

Act, 1937. 1 3. 6 and 7, and Sohedules I and 111. 

The Indian, Finance The whole. 

192%-,' XvIII ' Tho Rapeding Land 8ections 3 and ('and the Second 8 0 6 ~ .  1 Amending Aot, 1 dde. 
1988. 


